
(Xeceived the assent of the Goverlzor General on the 20th. Janz8aa.y 1858.) 

\TEEREAS i t  is necessary to  fix the amount of the Port-dues to be %ere- 
after levied and taken, 'in accordance with - the provisions 

Preamble. - 
of Ac t  XXEI of 1555, -11 tlie several Ports named in 

the f3clied~1le to tlifs Act, ancl in any other Port si-tnate between the North 
hal& of tile river Soobunreekha aiid the Sout,h bank of the river Dhamrah in 
the Provi~ice of Cuttack which may hereafter be declared by the Lieutenant- 
Governor of Bengal to be subject to the provisions of Act XXIH of IS56 and 
of .this Act ; I-t is enacted as follows :- 

I ,  h Port-due, a t  a rate not exceeding the rxte of six aanas for every 
one hundred ~uaunds of burden, shall be chargeable i n  

Port-clue on sea-go- 
ing vessels ol three respect of every sea-goii~g sressel of the burden of three 
Iluncired. ~llau~ids' bur- 
dell and upwarcls en- hundred maunds and upwards which shall elleer any of 
tering Port. the said Ports, 

11, Provided that no such due shall be chargeable in  respect of any 
vessel ~ ~ h i c h ,  having left any of the said Ports, is com- 

NO Port-dne on ves- 
selscon~pelledbystress pelIec1 t o  re-enter sv-ch Port, or to enter any other of 
of weather to pnt back. the said Ports, by stress of weather, or in consequence 
of having sustained any daznage. 

111. $hc owner or agent of any vessel belonging to  any of the said 

Port-dues may be 
Ports may coi.npound for the dues clia,rgeable in  such 

corapouncled foT. Port  or in any other of the said Ports, in respect of such 
vessel, by a n  annual payment equal to the amount of three times the rate 
%xed under Section 6 of this Act. 

IV. For 



ACT Bo. 11 OF 1868. 

IV. For the purposes of Sec'cioa %LHV Act XXII of '9855, the said 

The port-dues 01" the &Vera! Ports shall be regaided as const*ituting a sinqlo 
severdpor t s~ha l l fo~nl  Port. All sums received oil account of Port-dues a t  any 
a common Fund. 

of" the said Ports shall form a common Fund which shall 
be called the Balasore Port Fund, and shall be available for the payment of 
all charges incurred on account of any of the said. Ports. 

V. This Act s]'<all have effect from and qfter the first day of May 1868 ; 

Commencement of and until this Act comes into effect, Port-dues may eon- 
bct. tinue Lo be levied at the said Ports under the rules and 
at the rates now in  force. 

VI. The local Government shall, on or before the first day of May 

Rates of Port-dues 1558, pursuant to Section XLlI Act XXIl of 1855, de- 
to be pnblished. dare, by notification Go be published in the Calcz~tta Ga- 
zette, the ra teat  which a Port-due shall be levied in the said Ports subject to 
the provisions of and milllii~ the limits prescribed by this Act ; and from 

No other Port-due 
and after the said date no Port-due shall be levied at a i y  

t o  be levied. of the said Ports, except under the a~~thor i ty  of Act XXIB 
of 1.855, amdl of this Act. 

~ c t  to be read as part '$711. This Act shall be read with a,nd taken as a 
Act xxIa of 1855. part of Act XXII of 1855. 

SCEEDULE. 
Ports. 

I Balasore. 
Choorawurm. 
Lychunpore, 
Charlooa. 
Sartha. 
Soobuareekha. 
Dhamra'lz. 


